
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

                   IN 

 

                APPLICATION NO 43 of 2017 (SZ) 
                              [SUO MOTO] 

 

Applicant                 :       The Tribunal on its own motion on the 
Implementation of the Bio-Medical Waste 

Management Rules, 2016 in Kerala 
 

Respondents                :      The State of Kerala &  Others 
               

 
VOLUME 2 

Index 

 

 
Sl.No 

 

Description 

 
 
Pages 

 
1. 

 

 

2. 

 

3. 

4. 

 Annexure1:  Copy of the meeting  minutes of the Additional Chief 

Secretary,Environment Department  held on 29.06.2021. 

 
Annexure 2: Copy of  meeting minutes of the Chairman, KSPCB held  

on 19.07.2021. 

 
Annexure 3: Copy of the letter from the  Additional Chief Secretary, 

Environment Department dated 03.08.2021. 

 

 Annexure 4: Copy of the email dated 13.08.2021 from the Additional 
Chief Secretary, Environment Department 

 
1-2 

 

3-6 

 

 

7 

 

8 

 

 

 

 

 

 

 

 

Dated this the 23rd October 2021. 

 

  

 
Rema Smrithi, Advocate 
ADDITIONAL STANDING COUNSEL FOR THE 5th RESPONDENT 

 



Minutes of the meeting held by Additional Chief Secretary,
Environment Department on 29.06.2021 through VC

Meeting commenced at 5.45 P.M. with Additional Chief Secretary in the
chair.  He asked Joint Secretary, Health Department to briefly inform the status
of Bio Medical Waste Management in the Health sector. The Joint Secretary
mentioned that the Bio-Medical Waste Management is properly being done in
the State. The operation of KEIL had started in Kochi and now, the State is
capable of disposing more quantum of BMW.

2. The Chairman, Kerala State Pollution Control Board explained that though
two  numbers  of  common  treatment  facilities  are  in  the  State,  the  effective
distribution of waste among the two facilities could not be achieved due to the
lack of clear bifurcation of areas.  It is understood from the mobile tracking app
‘COVID19BWM’ that there is a lag of about 6-8 tonnes of non-COVID BMW
daily at the IMAGE facility in Palakkad. KEIL is receiving only a maximum of
2 tones per day.  The effective capacity utilization of both plants is required, for
proper disposal of BMW and to avoid accumulation of waste.

After detailed discussion the following decisions were taken:

1. The BMW from the entire State shall be reallotted to make use of the
entire treatment capacity. For this the PCB and Health Department may
prepare a logistic plan taking the views of both the agencies.

2. PCB may take a stand on further course of action required like allotment
of  districts  to  service  providers.   Allotment  of  both  Govt.  &  Private
Sector hospitals-fixing of rate etc. A draft frame work may be evolved.
For  this  a  consultative  meeting  may  be  taken  up  with  the  service
providers. A proactive solution to deal with BMW in an effective manner
may be worked out in one week time and brought to the notice of the
Environment Department.

3. Health Department has addressed private health care facilities also in this
regard and is trying to bring in units which are yet to execute tie up with
common  facilities.  Health  Department  also  envisages  to  issue  a
notification  under  Clinical  Establishment  Act  to  bring  all  health  care
facilities under the service providers for catering to BMW Management.
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4. The STP of Kalamassery Medical College has not been completed and
the delay has to be avoided at any cost.

5. The Joint Secretary, Health shall immediately take up the matter with the
Kalamassery Medical College authorities and the project consultant and
inform the time required for completion of the STP. The Eloor District
Office of the Board shall explore the possibility of helping the hospital
authorities  in  identifying any nearby STP, which can take care of  the
effluent  from  the  hospital  until  the  STP  is  augmented  and  made
functional.

6. The  Additional  Chief  Secretary  mentioned  that  the  Board  is  under
pressure owing to NGT cases and all  efforts have to be put in by the
Health Department to ensure proper discharge of treated effluent from all
health care institutions.

7. Regarding  Vandanam  Medical  College,  Alappuzha  and  other  Govt.
Health Care Institutions, the Health Department shall conduct a review
meeting with all the concerned Institutions and ensure all possible steps
to avoid untreated effluent from being discharged and also ensure proper
segregation and disposal of COVID BMW and non COVID BMW.

The meeting ended at 6.30 P.M.
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